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RE.    NON-AMENDMENT   OF   DELHI 

RENT   CONTROL   ACT   PASSED  BY 

PARLIAMENT 

THE DEPUTY CHAIRMAN: This is not the 
proper way. 

 

 

 



 

DR. Y. RADHAKRISHNA MURTY 
(Andhra Pradesh): Madam, I will deal with the 
second part of the same problem. From 1991, 
since the 'reforms mantra.' has become an 
elitist mantra, there has been a talk or 
accusation that the RRBs are making losses. 
They have conveniently forgotten that the 
RRBs are meant for developmental banking 
and not for commercial banking. This loss-
making has been made an alibi for denying 
the employees their rightful demand. And the 
same reason, probably, will lead ail the RRBs 
to their crematorium. The latest and the most 
detestable proposal now put forth is that the 
private sector b>anking should also come into 
the rural areas. Anybody with an ounce of 
common sense will know that the private 
sector will not have any social obligation and 
their only motive will be profit, more profit 
and nothing but profit. Naturally, the private 
sector coming into the rural areas will 
completely mop up the rural savings as well as 
deposits and silently siphon off all these 
deposits to their sister companies or foster 
companies and the rural poor will toe left with 
no other alternative but to come back again to 
the RRBs or the cooperative sector or, 
probably,   the   money-lender.   The  very 

purpose with which the whole banking sector 
was nationalised is annulled by this as far as 
the rural sector is concerned. So, I request, 
through you, Madam, that the House should 
consider and advise the Government to 
consider the problem in ail its aspects and see 
that the rural banks are saved and that the 
employees are given proper justice. Thank 
you. 

RE. PLIGHT OF INDIAN FISHERMEN 

WHO   LAND   ON   FOREIGN   SHORES 

AFTER    LOSING    THEIR    WAY    ON 

HIGH SEAS 

DR. BIPLAB DASGUPTA (West Bengal): 
Madam, I wish to bring to the notice of the 
House and also to the notice of the 
Government the sad experience of a group of 
fishermen whose fishing expedition ended in 
their being in Jail and one of them got killed—
in a foreign country. These fishermen left 
Chennai in Tamil Nadu on 10th June. After 
this group—Ramu and five of his associates—
was there on the sea for three days in a small 
boat, there was a cyclone. On 13th June, the 
cyclone continued for quite some time. Then 
the wind was so strong that it pushed the boat 
in the northerly direction. Eventually, after a 
few days, the boat was damaged. But these 
fishermen were very crafty and skilled. They 
put together empty cans and prepared, 
constructed, a float. On that float, they carried 
some water and food. On that float, aimlessly, 
without any direction, without knowing what 
would happen to them, they were on the sea for 
one full month, nearly starving. With very little 
water and food, they somehow survived. When 
they were contemplating death perhaps there 
was no other alternative but death—suddenly 
they sighted some land which raised their 
hopes that they would be rescued. But when 
they approached the land, their hopes 
disappeared because they were received with a 
salvo of firing. Firing was aimed at them. One 
of them got killed ire it.   They  were  
approaching  Bangladesh 
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